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2. Issue notice.  Sh. Amit Gupta, AAG, accepts notice on 

behalf of the respondents.  He seeks time to file counter 

affidavit. 

3. However, applicant’s counsel submitted that the applicant 

would be satisfied if the respondents are directed to 

decide his pending representation dated 03.05.2019 

within a stipulated time period. 

4. Respondents’ counsel does not have any objection in 

disposal of the OA in the requested manner. 

5. Accordingly, respondents are directed to decide 

representation dated 03.05.2020 filed by the applicant by 

passing a reasoned and speaking order within one month 

from the date of receipt of this order.  This order shall be duly 

communicated to the applicant.  

6. With the above directions, this OA stands disposed of 

accordingly.  No costs. 

 

 
( Rakesh Sagar Jain )                  ( Dr. Bhagwan Sahai ) 
      Member (J)         Member (A) 
ND* 

 

 


